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Record of Proceedings

Mytrah Energy (India) Private Limited (MEIPL) has filed the instant petition seeking
relaxation of clause 11.2 of the Detailed Procedure for “Grant of Connectivity to Projects
based on Renewable Sources to the inter-State Transmission System® dated 15.5.2018
and to issue direction that the Petitioner is not liable to pay any transmission charges
and/or be subjected to any financial prejudice under the Transmission Agreement dated
8.8.2018.

2. Learned counsel for the Petitioner submitted that the issues raised in the instant
petition are similar to the issues covered in Petition No. 227/MP/2020. He submitted that
the arguments in Petition No. 227/MP/2020 were heard on 30.5.2023 and the order has
been reserved in that matter. As the decision in Petition No. 227/MP/2020 will have a
direct bearing on the instant petition, he requested the Commission to adjourn the hearing
in the instant matter till the issue of order of the Commission in Petition No. 227/MP/2020.

3. The Commission acceded to the request of the Petitioner.

4. The Petition will be listed for final hearing on 17.1.2024. Further, the Petitioner is
given liberty to revive the instant matter on disposal of Petition No. 227/MP/2020.

By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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